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BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL TRIBUNAL, NEW DELHI

Original ApTJlication No. 836/2024

In the matter of; -

SARITA DWIVEDI Applicant

Versus

STATE OF UP Respondent(s)

NDOH: -08.01.2025

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF

RESPONDENT NO. 6. M/s OMAXE LTD. IN TERMS OF THE

ORDER DATED 22.10.2024 PASSED BY THIS HON'BLE

TRIBUNAL.

That I, Digamber Dutt Sharma S/o Late Shri Keshab Dutt,

aged about 50 years, Office address at: 7, L.S.C. Kalkaji, New-

Delhi-110 019 do hereby solemnly affirm that:

1. 1 am the Authorized signatory on behalf of Respondent

no. 6 named as M/S Omaxe Ltd., am well versed with the

faets of the case and henceforth extending this

supplementary affidavit mentioning the following
\

averments. —r-——

No. 21/2023^^0.^
MALSINMA Y®
KoSw High Court )
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tfigh Court
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2. That it is humbly submitted that captioned matter is

listed for further consideration on 08.01.2025 before this

Honhle Tribunal.
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3. That on 02.09.2024 this HonTDle tribunal was pleased to

take Suo-motu cognizance towards the letter of the

alleged petitioner named Sarita Dwivedi, resident of 403,

Omaxe City, Raebareli Road, Lucknow, dated 30.10.2023

in which M/S Omaxe Ltd. (Hereinafter the Deponent) was

impleaded as Respondent No. 6 in the captioned matter.

4. That after perusing the Joint Committee Report dated

03.10.2024 vide an order dated 22.10.2024, this honT^le

tribunal was pleased to implead Nagar Nigam Lucknow

through Municipal Commissioner as respondent no. 7.

o\ 5. That it is humbly submitted before this Hon^ble tribunal

that vide the order dated 22.10.2024, this HonTjle

tribunal also directed the UPPCB to file additional reply

covering all aspects which are involved in the present

matter based on the observations made by the Joint

Committee in its report.

6. That the respondent no. 2, UPPCB vide its reply dated

25.11.2024 has addressed the details which came into
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light after the inspection dated 03.10.2024 done by the

joint committee comprising of members nominated by

the respondent No. 2, 3 and 5

7. That vide an order dated 29.11.2024, this HonT)le

tribunal was pleased to direct the respondent no. 6 to file

the objection (if any) or reply to the reply submitted by

the UPPCB, respondent no. 2.

8. That the contents of Para 1-3 85 4A are a matter of fact
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and as such needs no reply

9. That in reply to the para 4 B, it is humbly submitted

before this honTale tribunal that the Uttar Pradesh

Pollution Control Board (UPPCB) vide Ref:

1716/NOC/3189/07 dated 20.01.2007 granted a No

Objection Certificate (NOC) for the' establishment of a

township and related facilities on Khasra No. 1167-1283,

1285 C, 1285 B, 1379, 1312, 1313, 1316, 1317, 1319,

1321, 1329, 1336, 1598, 1599, 1600, 1603, 1606, 1673,

1674, 1677, 1680, 1881, 1683, 1713, and Village

Aurangabad Khasra No. 1485, subject to specific

conditions.
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A true copy along with translated copy of the No

Objection Certificate (NOG) dated 20.01.2007; Ref:

1716/NOG/3189/07 is hereby annexed as ANNEXURE

1.

10. That these include adherence to the approved area and

construction map, installation of a 2200 KLD capacity

STP with a disinfection unit for sewage treatment and

reuse, solid waste management with vermicomposting

for biodegradable waste, soundproofing and chimney

standards for DG sets, rainwater harvesting

arrangements, development of a 33% green belt (further

amended to 15% vide NOG dated 05.02.2007), and

ensuring no polluted effluent is discharged outside the

township.

11. That additionally, prior permissions for groundwater

use and air/water consent must be obtained, and

compliance with the EIA Notification, 2000 is exempted

as the township area is less than 50 hectares.

12. That it is humbly submitted before this Honhle tribunal

that the UPPGB vide Ref: 1864/NOG/3189/07 dated

D5.02.2007 had amended the No Objection Certificate
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(NOC) issued earlier under Ref: 1716/NOC/3189/07

dated 20.01.2007. The amendments are as follows:

A. That in paragraph 1 of the earlier NOC, Khasra No.

1306 is to be read in place of Khasra No. 1376; and

B. That as per the instructions of the Lucknow

Development Authority (LDA), the area to be

developed as a green belt, mentioned in Point 6, has

been revised to at least 15% of the total township

area.

A true copy along with translated copy of the

Amended No Objection Certificate (NOC) dated

05.02.2007; Ref: 1864/NOC/3189/07 is hereby

1-
&

a o

1A.
55

O X

.c

■Sti

annexed as ANNEXURE 2.

13. That it is humbly stated and submitted before this

HonlDle tribunal that the deponent is committed to

■ operating responsibly within environmental regulations

while actively contributing to sustainable practices. This

proactive approach not only aligns with legal

requirements but also reflects a dedication to protecting

public health and the environment.
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14. That in reply to para 4 C it is humbly submitted before

this Honhle tribunal that vide a letter dated 30.07.2024

bearing the reference no.- 21592/UPPCB/Lucknow

(UPPCBRO)/CTO/both/LUCKNOW/2024 the UPPCB

was pleased to grant the Consolidated Consent to

Operate and Authorisation (CAA) (Fresh) under Section

25 of the Water (Prevention 85 Control of Pollution) Act,

1981.

A true copy along with translated copy of the letter dated

30.07.2024 bearing the reference no. 21592/UPPCB/

Lucknow (UPPCBRO)/CTO/both/ LUCKNOW/2024 the

UPPCB is hereby annexed as ANNEXURE 3.

ei

o

U

s

O
— 2= o 05>

15. That the above said Fresh CAA, in terms of Effluent

Quality Management deponent herein operates a

sewage treatment plant (STP) with a capacity of 2200

KLD, specifically designed to treat domestic sewage of

1005.54 KLD. The company is committed to ensuring

that the treated effluent meets the following parameters

as per the Environment (Protection) Rules, 1986:

6330



Parameter Standard Limit Current Status

pH 6.5 - 8.5 Compliant

BOD (Biochemical

Oxygen Demand) < 30 Compliant

Fecal Coliform < 100 MPN/100ml Compliant

TSS (Total

Suspended Solids) < 100 mg/L Compliant

Ci
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16. That it is evident from the above table that the deponent

has implemented robust treatment processes, including

primary, secondary, and tertiary treatments, to ensure

that the treated water meets the prescribed standards.

Furthermore, it is humbly submitted that no effluent is

discharged outside the premises, as all treated water is

utilized entirely within the premises for purposes such as

gardening and other permissible activities. The deponent

reiterates full compliance with all applicable byelaws and

government directives in this regard.
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17. That it is further submitted that in relation to Air Quality-

Management, The consent order stipulates strict air

quality standards for emissions from diesel generators

(DG sets). The following table summarizes the air quality

parameters:

Parameter Standard Limit Current Status

Particulate Matter (PM) <100 |ig/m® Compliant

Sulfur Dioxide (SO2) < 80 Mg/m® Compliant

Nitrogen Dioxide (NO2) < 80 \xg/va? Compliant
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18. That the deponent ensures that all emissions from DG

sets are within permissible limits by utilizing

appropriate pollution control devices and maintaining

operational protocols.

19. That the consent order mandates immediate

reporting in case of any malfunction of the STP or ETP.

The deponent has established protocols to ensure that

the Production ceases immediately if there is a stoppage

in treatment facilities and the UPPCB is notified via

fax/phone/email without delay.
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20. That it is further submitted before this Honble
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tribunal that in relation to the Environmental

Sustainability Initiatives, the deponent is dedicated to

environmental sustainability through various initiatives:

A. Green Belt Development: The company is required

to develop a green belt covering a minimum of 15%

of the industrial premises, contributing to

biodiversity and pollution reduction.

B. Recycling Treated Effluent: The treated sewage is

recycled for gardening and other uses within the

premises, maximizing resource efficiency.

21. That moreover, the deponent has complied with

financial requirements by submitting a bank guarantee

equivalent to the initial consent fees, ensuring

accountability for compliance with environmental

regulations.

22. That in reply to the para 4 D, it is humbly stated

and submitted before this honT)le tribunal that This is

not the first complaint filed against Respondent No. 6

Company. Similar fabricated and baseless complaints

were lodged in 2022 and 2024. Following comprehensive
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inquiries into these allegations, it was conclusively

determined that there was no encroachment on any pond

by the Respondent No. 6 Company. In the inquiry report

dated 13.09.2022, it was explicitly stated that the land

bearing Khasra Nos. 1211 (0.0190 hectares), 1250

(0.0760 hectares), 1251 (0.0250 hectares), 1598 (0.1520

hectares), 1653 (0.0380 hectares), and 1681 (0.2020

hectares) (hereinafter referred to as "the land in
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question") consists of vacant land containing water,

bushes, and grass. The report further confirmed that the

entire land is free from any form of encroachment.

True copy of the enquiry report dated 13.09.2022 IS

already been annexed as Annexure A-2 in the reply

affidavit preferred by the respondent no. 6 dated

28.11.2024 (Pg. No. 12-52).

23. That in reply to the para 5 A of the additional

affidavit submitted by the respondent no. 2, UPPCB, it is

humbly submitted before this honTale tribunal that vide

a letter dated 21.10.2024, Respondent No. 6 duly

conveyed to the Additional District Magistrate, Lucknow,
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its readiness to comply with the directions regarding the

restoration of the ponds.

True copy of the letter dated 21.10.2024 is already

annexed as annexure A-5 to the reply affidavit preferred

by the respondent no. 6 dated 28.11.2024 (Pg. No.- 74-

76)

24. That in reply to paragraphs 5B, 5C, and 5D are covered

in the aforementioned sections and are not reiterated

here for the sake of brevity.

25. That in reply to the Para 5 E stating that there is no

provision for rain water harvesting has been made by

the respondent no. 6, it is humbly submitted before this

honhle tribunal that a comprehensive rainwater

harvesting plan has been developed for Omaxe City.

A true copy of the map illustrating the rain water

harvesting plan is annexed herein as ANNEXURE-4

26. That in reply to para 6 A it is submitted by the deponent

herein that vide a letter dated 21.10.2024, Respondent No.

6 duly conveyed to the Additional District Magistrate,

Lucknow, its readiness to comply with the directions

regarding the restoration of the ponds.
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27. That in reply to para 5 B, it is humbly submitted before

this honhle tribunal that pursuant to the order of the

Hon'ble National Green Tribunal, an inspection was

conducted by the UPPCB in the presence of

representatives from the deponent herein. The inspection

committee identified the pond areas and confirmed that

no construction activities had been carried out on these

sites. It was further established that the deponent herein

is neither discharging any solid or liquid waste into the
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identified pond areas nor has it undertaken any form of

development on them. The ponds remain as vacant land,

untouched and undeveloped. Additionally, the deponent

has complied with all directions issued by the District

Administration and continues to adhere to them

diligently.

28. That in reply to para 6 C it is submitted by the deponent

herein that the layout plan and land map of Omaxe City,

as approved by the Lucknow Development Authority,

mandate a 15% green belt area, a requirement that the

deponent has duly fulfilled. Furthermore, the No

Objection Certificate (NOC) issued by the UPPCB (attached
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above) also stipulated a 15% green belt area, which has

been complied with. The deponent continues to take

proactive measures to further enhance the green belt area.

A copy Photographs attached with this reply showcase the

lush green spaces within the township, highlighting these

efforts as is annexed here as ANNEXURE_5

29. That in reply to para 6(D), it is humbly submitted before

this HonT)le Tribunal that the deponent is committed to

adhering to all applicable environmental norms and

guidelines as prescribed by the relevant authorities. Solid
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waste generated within the township, primarily from

domestic households, is collected at regular intervals and

handed over to the Uttar Pradesh Nagar Nigam for proper

disposal in accordance with prescribed norms, with

municipal vehicles managing the collection. Additionally,

the deponent emphasizes its commitment to sustainable

water management practices and has taken measures,

including rainwater harvesting, within the township in

compliance with governmental regulations. The deponent

assures this HonTile Tribunal of its continued efforts to
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enhance and align its environmental management

practices with statutory requirements and best practices.

30. That in reply to the para 6 E, it is humbly submitted that

the deponent ensures full compliance with all conditions

outlined in the Consent to Operate and the NOG issued by

the UPPCB. Omaxe City, being a residential township, is

equipped with a well-functioning Sewage Treatment Plant

(STP) with a capacity of 2200 KLD, which exceeds the

requirements set under the norms.
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31. That the Sewage Treatment Plant (STP) operates

effectively and was observed to be in proper working

condition during the UPPCB inspection conducted in the

presence of representatives from Omaxe Limited. It is

humbly submitted that the STP has sufficient capacity to

treat the wastewater generated within the township,

ensuring compliance with regulatory norms. Furthermore,

all treated wastewater is recycled and utilized within the

premises for purposes such as irrigation and gardening,

with no effluent being discharged outside. Supporting

photographs of the STP and the latest water sample
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report, demonstrating compliance with applicable

standards, are attached for reference.

32. That in reply to the para 7, it is respectfully submitted

that, as per the findings of the Joint Committee inspection

and the records and documents provided by the Revenue

Department, the responsibility for the development of the

ponds has been duly acknowledged by Respondent No. 6.

These ponds will be developed in compliance with the

stipulations outlined in the Completion Certificate dated

24.04.2010, and subsequently handed over to the Nagar

Nigam as mandated. Furthermore, it is affirmed that the

Sewage Treatment Plant (STP) and Diesel Generator (DO)

sets installed within the township are operating effectively

and in full compliance with the prescribed environmental

and regulatory parameters.

33. That in reply to the allegation regarding non-compliance

with the conditions of the NOC and CTO mentioned in

para 8, specifically concerning the maintenance of the

prescribed green belt area and the provision for rainwater

harvesting, it is humbly submitted that a notice has been

duly issued to Respondent No. 6, as detailed hereinabove.
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Respondent No. 6 reiterates its coramitment to addressing

these concerns in accordance with the stipulated norms

and has taken significant steps to ensure compliance,

including the development of a green belt covering 15% of

the township area as revised under the amended NOC

dated 05.02.2007. Respondent No. 6 remains dedicated to

adhering to all regulatory requirements and further

enhancing its environmental management practices.

34. For that the deponent has already its letter dated

25/11/2024 replied to the letter dated 22/11/2024

issued by the UPPCB in terms of this Honhle Tribunals

Orders.

A true copy of the letter dated 25/11/2024 is annexed

O
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here as ANNEXURE 6.

VERIFICATION

ignator/

DEPONENT

I, above named deponent do hereby solemnly state and affirm

that the contents of the above reply / affidavit are true and
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correct to the best of my knowledge and belief and nothing

material has been concealed therefrom.

and verified at on this

2025.

\oneA

O
o
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Cj

day of January

DEPONj
or OMAXS\t
f

RofisBd Sfgns^ry

(Authorised Signatory)

T)

has solemnly af^if ^ me at Oelhb

thaMhe contents of the affidavit which
nave been read & explained to me are
true ano correct to his knoy^dge.
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